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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM

0.A. No. 280/89 199
KAXXRK

DATE OF DECISION _8:8.50

KK Kumaran Applicant (s)

Mr M Girijavallabhan

. Advocate for the Applicant (s)

Versus
The District Manager Telk phone
Ernakulam and § others ‘

ﬁespondent (s)

P’lr. YV Sidharthan, ACGSC — Advocate for the Respondent (s)

CORAM:

The Hon’ble Mr. NV Krishnan, Administrative Member
The'Hon'ble Mr. N Dharmadan, Judicial Member

Whether Reporters ot local papers may be allowed to see the Judgement?
To be réferred to the Reporter or not? )

Whether their Lordships wish to see the fair copy of the Judgement? Ve
To be circulated to all Benches of the Tribunal ?7
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JUDGEMENT

Shri NV Krishnan, Administrative Member.

This ié an appliéation filed by an employee of the
Telephone Exchange~5tafF Tiffin Room a£ Thodupuzha., He
submits thatxhe Qa§ initially‘appointed from 1.11.82 on fhe
pay écale‘oFA%.196-240 (Annexure-D). Annexure-A is the
order dated 9.2.88Amhich states that he is appointéd as a
Tea ﬁakéf of the Tele#hone'Exchange Tiffin Room, Thodupuzha
in the reviéedipay écale of R 750—940'cofresponding to the
pre-reQised pay scale of R 196-232 on an ad-hoc basis with

~effect from‘16;10.86.
é The applicant has sought the following feiiefs in
respect of his appointment:

(i) to declare that non-payment of salary every month

4 to the applicant at the revised rate on the first day of every
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month is illegal and improper.

(ii) to direct the respondent to pay the applicant
the salafy for the months of January, 1989 onuards at the

revised rate in terms of the provisions in Annexure-B8.

(iii) to direct the respondents to pay the arrears
of salary for the periods. till December 1988 at the

revised rate in terms of the provisions in Annexure-8.
(iv) to direct the respondents to ensure payment

of Salary on the first working day of the month itself

in terms of the provisions in;Ahnexure—C.

3 The respondents have;filediaf'rebly wherein it
'1is:‘c0htended_thatvthe applicant . is not entitled to any
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reliefs.ltfiS§hbqfconceded that the persons appointed

in the Canteen and Tiffin Rooﬁs are civil servants.

However, it was contended that the applicant was appointed

only on an ad~hoc basis without fcllowing the normal

formalities, and hence not exhibited to the reliefs claimed.

4 In regard to the reliefs claimed by the applicant,
a statement was filed by the Sr CGSC on 19.3.90 indicating
f'the gross amount of salary paid to, the applicant from

[ The Canteen is ~ December, 85 to April, 89./ It is seen that for the
stated to be ' ' :

| . riod from D i ica '
closed from 1.5.90 ©° from December, 85 to April, 87 the applicant was

paid every month a sum of R 688.10. Similar. amounts
have been paid subsequently also from February, éa to
Jyly, 88, Houever, there are months uhere he Has been
paid substantially less than Rs 688.10.

5 An additional affidavit u;s filéd.on behalf of
the respondents on {Sth 3uly; 90 which explains why he 5

KZ. has been paid igééer amount than R 688.10 for certain
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months., It is stated that the applicant remained -
absent on many occasions and hence there was reduction
¥

in pay.

6 We have heard the counsel. We are satisfied
that the pay of fs 688.10 per month represents, pay in
the pre-revised pay scale as this amount has been

paid -in December, 85 itself. The pay scales have been
revised from 1.1.86. Mefely hecause it is stated that
‘the applicant was initially appointed on an ad-~hoc
‘basis, it cannot be contended that he is not entitled
to get the benefit of the revised pay scale. He has
‘been paid on the prezrevised pay scale and therefore,

‘when the pay scale of the post which he was holding

JRrRE he is entitled to the

s W ' » 3
onLad-hoc basis was rev1sed)

_payment on the basis of the revised pay scale)notwuithstandin

the fact that)for argumentgs&ke}it is taken that the

appointment is only onéad-hoc basis.

7 | Ue see from the statement dated 19.3.90 and
of the respondents

" the additional affidavit dated 13.7.90 /that the payments

have been made on the basis of the pre-revised pay

. scale and as such the applicant is entitled to the

‘benefit of the revised pay scale. Therefore, the

Ay mafeq frogrmd
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: respondents ére directed to compute the gross salar

. . . .. . . B -tled
kX ammnd~l whidh the applicant is enti
% bs[?axauﬁk&k%ﬁX&ﬁﬁﬁm§x5555555x5 in terms of the
" ‘ v

revised pay scale with e ffect from 1.1.1986/corresponding

. to the amount shown to have been paid to him in the

statement dated 19.3.90. This payment should be made
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to the applicant uwithin three months from the date

of receipt of a copy of this order.

8 " The application is disposed of with the

above directions and there will be no order as to

el
(N Dharmadan) yj (NV Krishnan}
Judicial Member Administrative Member
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